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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE SIXTEENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHTUDDIN

WRIT APPEAL NO: 187 OF 2026

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated
1510712025 in w.P.No.14023 of 2023 on the file of the High court.

Between:

The Chief Executive officer, zilla Praja Parishad, Ranga Reddy District.

....PETITIONER/APPELLANT
AND

1. Smt. N.vahini, wo Late N.Rajesh, Age 3g years, occ;Typist, o/o Mandar
Praja Parishad Nandigama, R.R.District.

2. sri. D.siddyltl, _s/o D.Jagan, Aoe 31 years, occ; Typist, o/o tvrandal praja
Parishad Abdullapurmet, R. R. District.

3. The State of Telang_ana, rep by i_ts Principal Secretary Panchayat Raj and
Rural Employment Department Secretariat, Hyderabad.

4. The commissioner, Panchayat Raj and Rural Emproyment state of
Telangana, Near Urdu Hall Lane Himayathnagar,'Hyderabad.

(Respondents No. 3 and 4 herein are not necessary parties to this
appeal)

..... RESPONDENTS/RESPONDENTS

I.A.NO:3 OF 2026

Petition underSection 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to
suspend the order dated 1510712025 passed in W.P.No. 14023 of 2O23 pending

disposal of the writ appeal in the interest of justice.

CounselforAppellant:Ms.M'SHALINI,GPFORSERVICES-ll

counsel for Respondent Nos.l & 2 : SRI V.RAVI CHANDRAN, ADVOCATE FOR

SRI ARVIND KUMAR KATA

The Court made the following JUDGMENT : -



AT HYDERABAD

AND

Dated: 16.02.2026

f

Between

The Chief Executive Officer.
ZillaPraia parishad, Ranga Reddy Disrricr.

...Appellant

and
Smt. N.Vatini,
and 3 otherr;.

Responclents

JUDGMENI:

Ms v'sharini' rearned Government preader f,or Services-[[.
appears lor the appellant.

Learnr:d counsel Sri V.Ravi Chandran, representing Iearned
counsel Sri Arvincl Kumar Kata, appears fbr respondents No.l and 2.
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Fleard the learned counsel for the parties.
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3. 1'he present appeal arises out of the judgment dated 15.07.2025

passed in w.P.No .14023 of 2023 preferred by respondents No.l and 2

herein.

4 The writ petition was prefbrred with the fblror,ving prayer:

"For the reasons stated i, the accompanyi.g affidavit, it is
prayed that this Hon'ble court in the interest or;uitice,uJpleased to issue
a writ, order or directiorr more particurarry one in the nature of writ of
MANDAMUS:-
(a) By declaring the entire action of the responderts in not
regularizing the services ol'the petitioners and rrot dcclaring probation in
the cadre of rypist arrd also not releasing periodical incrernints and other
allied benefits despite of possessing B.Sc (computers) by thr: lo
petitioner and B.Com (Computers) as well as pGDCA by the 2"d
petitiorrer on the untenable ground that the petitioner.s did ntt acquire
typewriting qualificatiorr lnentioned in the orders of appointrnent, other
way isstrirrg i mpugned Memo.No. pRRD-MZET- / I /29 /202 I ; dt.l 9.07 .2022
b-v the l" respondent and consequential shorv cause notice
No.A2lI85812020; dt.29.03.2023 by the 3'd resporrdent (which is nor
implernented as to today) is as highly iilegar, 

"ibitrrr.1,, 
iiscrirninatory

and contrary to the Division Bench judgment of the Florr'ble court irr
w.P.Nol132112019, dated 14.8.2019 r/w recent judgrnent dated
16.04.2021 in W.P.No. t79G6l2OZ0 i^clucli.g orders in
o.A.No.220ll20l4, dated 02.09.2014 rlu, recenr orcrers of relaxatiorr
issued in c.o.Ms.No.l BCW (A) Dept. <lt. 04.0 r.2022 of the Govt. in the
same sub.iect nlatter and contrary to various orders issLrecl b_v the Govt., in
the sinrilar subject matter, and set aside tlre above impugned nremo dated
19.07.2022 of the l'r respondent and consequentiar srroru cause notice
dated:26.03.2023 of the 3'd respondent.
(b) And consequently to direct the respo,denrs to forthwith
regularize the services of the petitioners w.e.f their date of joining into
duty as Typist's and also declare probation with ail consequential
benefits, such as serriority, pay fixation and otlrer allied benefrts w,ithout
insisting for passing of technical qualification of rypervriting Higher
Grade both Telugu and English. without refbrence ro the present
irnpugrred orders issued in Merno No.pRRD-MZ.ETIll29l202l;
dt.19.07.2022 by the l" respondent and consequential show cause notice
No.A2lI85812020; dt.28.03.2023 by the 3'd respondent, in view of similar
relaxation orders which rvas granted in thvour of certain crass of
employees vide G.O.Ms.No.l16 GA (Ser.B) Depr. dated .Zg.2.ZOOg,
C.O.Ms.No.68; dated: 11.03.2010 and C.O.Ms.No.t BCW (A) Dept.
dt.04.01 .2022 as well as possessing of B.Sc (Computcrs) by the I't
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pe':itioner and B.Com (Computers) along with PGDCA by the 2"d

pe.itioner, in view of law laid dorvn by this Hon'ble coutt irt

W P.No.l l32ll20l9 dated 14.8.2019, r/rv recent orders dated 16.04.2021
in W.P.No.1796612020 and order in O.A.No.220ll20l4, dated 2.9.2014
of the erstwhile APAT in the same subject matterand to pass surch other
or<ler or orders as this Hon'ble court may deem fit and proper in the
circumsknces of the case."

5. llhe reversion of respondents No.l and 2 (writ petitioners) was

set aside by the learned writ court by the impugned order, inter alia, as

under

' 14. Takirrg into consideration:

(a) The aforesaid facts and circumstances of the case,
(b) The submissions made by tlre learned counsel appearing ort

t,ehalf of the petitioner, the learned Assistant Government Pleader and

tlre learned Standing Counsel, appearing on behalf of respondents,
(c) The averments made in the counter affidavit filed on behalf of

respondent No.3,
(d) The corltents of tlre order impugned dated 19.07.2022 issued by

the l" respondent and the subsequent show cause notice dated
20.03.2023 served upon the petitioner on 01.04.2023,

(e) The contents of the G.O.Ms.No.l 16, dated 29.02.2008,
(f) The contents of the G.O.Ms.No.68, dated I I .03.2010,
(g) The Division Bench Judgment dated 14.08.2019 passed in W.P.

IJo. I l32l of20l9 (referred to and extracted above),
(h) The order dated 16.04.2021passed in W.P. No. 17966 of 2020

rvhich had been implemented in respect of the petitioner thereunder,
(i) The Division Bench order of this Court dated 25.07 .2021 passed

in W.P. No. 28391 of 2014, (referred to and extracted above),
The writ petition is allowed as prayed for. The impugned

Ilemo No. PRRD-MZETlll2g/2021, dated 19.07.2022 of the l"
respondent is set aside and the subsequent show cause notice dated
2'l.03.2023 of the 3'd respondent is set aside. The respondents are
clirected to reconsider the request of the petitioners for regularization of
services of the petitioners with effect f'rom petitioners joining duty as

i'ypist and also consider the request of the petitioners for release of all
consequential benefits, such as seniority, pay fixation and other allied
trenefits without insisting for passing of technical qualification of
l'ypewriting Higher grade both in Telugu and Englislr duly taking into
c'onsideration tlre order passed by Division Bench of this Court dated
14.08.2019 in W.P. No. ll32l of 2019, the order dated 16.04.2021

Jrassed in W.P. No. 17966 of 2020, the order dated 02.09.2014 passed in
O.A. No.220l of 2014, C.O.Ms.No.l, dated 04.01.2022 and the recent

-

I

'



4

Division Bench order dated 25.01.2024 passed in w.p. No.2g39l of
2014 and pass appropriate orders in accordance to raw, in conformity
with principles of natural justice by providing a, opportunity or
personal hearing to the petitioners, within four (4) weeks from the date
of receipt of a copy of this order and duly communicate trre decision on
the subject issue to the petitioners. However, there slrall bc rro order as
to costs."

6. The background to the instant dispute is reflected from the

pleadings on record. Respondents No.l and 2 could not pass the

Typewriting Higher Grade both in English and relugu rvithin a periocl of

two years frorn the date of their appointment on compassionate grounds

vide proceedings dated 16.02.2018 and 30.07.2018 respectively, despire

agreeing to abide by the conditions containcd in the appointrnent letters.

7. The relevant condition in the appointment letters dated

16.02.2018 and 30.07.2018 in respect of respondenrs No.l and 2 is

extracted below:

"4. The candidate should acquire 'I.vpeu,riting 'lelugu l{igher and
English Higher Grades qualification within the stipulated tirne. He
has to acquire the requisite oualification witlrin the period of (2)
ygAluryjllfgg!_fajl Otherwise she will be reverted to the pos_t_pf

Office Subordinate."

8. The memo impugned in the writ petition, dated 19.07.2022, ref'ers

to an irrterim order dated 06.01 .2022 in W.P.No.638 of 2022 said to

have been filed by the other 22 appointees sirnilarly placed as

I
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respondents No.l and 2 fbr consideration of their representation on the
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question of acquiring Typer.vriting qualification. The Secretary to the

Govemnrent, Panchayat Raj and Rurar Development Department, vide

the rnemo dared 19.07.2022. held that the proposar for relaxation of

rules in respect of those Typists for acquiring Typewriting qualification

both English and relugu Higher Grade is not feasible for consideration

as per para 6 of G.o.Ms.No.969, dated 27.r0.r995. Therefore, their

request was rejected.

Pa'as 5 and 6 of G.O.Ms.No.969, dated 27.10.1gg5, read as

under:

9

''5. -rhe cover,,.re,,t after carefur examinatio. of the matter.
here'by direct that in cases of dependeut of the deceased Government
employees, who do not possess trre minimum Educationar quarificationor lypewriting quarification prescribed for the post to *r,i"r", irrey areapp,inted rvith a condition to acquire such requisite qualification withinthe r;tipulated period prescribed iir the G.o.s. read above, fair to acquiresuch.requisite quarificatio, within that stipurated time, suct 

"anaiaatesTay.b" allorved / give, a further period oiZ ltrvo;,ror"y"ur. over andthe e'bove the period prescribed irr the c.o.s read above as grace periodto acquire such requisite Educationar or Typewriting [uuiin"utionpresr:ribed fbr the post to which they were appointed.6' Governrnent arso direct that if the candidate concerned fairs toac.q.uire the requisite F,ducationar or Type-writing quarificatiors evenwithin the above exrended grace period, irre, terslie n,.uy u"-"onrideredfor iLppoi,trnent for a roier por, ,u"1, as an Atterrder where sucheducrrtional or 1',vpewriting quarification is not prescribed andacco.dirrgl-1' lre / shc rnay be appointed in a rorver post such as anAtter:der as i. he/ she is a fiesh candidate, a*e. ouraining thewilli.gness of the ca,didate. If he /she is not wiIing to take the rowerpost t shall be treated that there are no cornpeiling reasons of poverry
and such candidate be discharged from Service.,,

\
,
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10. [t transpires from the submission of the learned counsel for the

parties that out of the batch of 22+ such appointees, including

respondents No.l and 2. sotne of thern have acquired that qualification

within the extended period, rvhereas some of them could not acquire the

said qualification. Two of those, who could not acquire the said

qualification, approached the learned writ court in w.p.No.14023 of

2023. The learned writ court took into consideration the pleadings on

record and the Division Bench judgment dated 2s.07.2024 passed in

w.P.No.2839l of 2014, wherein the incurnbent was given relaxation

from acquiring the same qualification. It r-elated to pension payrrent

office. Respondents No.l and 2 herein are r.vorking under the

Panchayat Raj and Rural Development Department. I'he learned writ

court was persuaded by the case of sorne other persons working under

other departments to quash the memo dated lg.o7.2022 and the

subsequent show cause notice dated 20.03.2023 with a direction to

reconsider the request of respondents No.l and 2 for regularization of

their services with effect from their joining duty as Typists. It also

directed consideration of the request of respondents No.l and 2 for

release of all consequential benefits, such as seniority, pay frxation and

other allied benefits without insisting for passing of technical

qualification of rypewriting t-ligher Grade both in Telugu and English
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duly taking into consideration the orders passed in w.p.No.ll32l of

2019, w. P.No. 17966 of 2020, order in o.A. No.220 L of 2014 as well as

the learrred Division Bench order dated 25.07.2024 passed in

W.P.No.2839l of 20t4.

I l. Af-er hearing learned counsel for the parties and after taking note

of G.o.NIs.No.969, dated 27.r0.1995, paras 5 and 6 whereof are

extracted hereinabove, w'e are of the considered view that if the case of

respondents No.l and 2 is not found fit to be relaxed in similar manner

by the departrnenr in the light of G.o.Ms.No.969, dared 27.10.1995,

since they could not acquire the qualification of Typewriting Higher

Grade both in Telugu ancl English even after extension of two years,

their clai.r to be similarly situated with that of incumbents in other

departmens could nor be justified. The plea of parity would apply if the

attendant facts and circumstances governing both the set of persons are

equal and if such a power ot'relaxation has been exercised in accordance

r.vith the b nding administrative instructions or the rules governing the

field. [n the present case, out of the same batch of persons, who were

appointed tts 'fypists, some o[ them have acquired this qualification and

others wh. have not acquired have accepted their reversion, while

I
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respondents No.1 and 2 only approached

quashing of the memo dated 19'07 '2022'

the learned writ court seeking

|2.ItisnotindisputethatrespondentsNo.land2arerequiredto

performtlredutywhiclrrequiresTypewritingasanessential

qualificationtotheirpostsasperG.o.Ms.No.6|2,dated30.10.1991,

applicabte to the category of posts ttnder the scheme of compassionate

appointrnent.RespondentsNo.land2wereallowedtoacquirethe

qualification rvithin two years from the date of their joining as per their

appointrrrertt'letters.onfailuretodoso.tlreyweregrantcdfurthertrvo

yearsextension..l'hereafter.theirnpugne<lshowcau,senoticervas

issued.

13. In this background tacts and circumstances, on being specif,rcally

asked, learned counsel for the appellant submits that the appellant rvould

beagreeabletogiveonelnoreopportunitytorespondentsNo.land2

and similarly situated persons to qualify the concerned examination of

Typewriting Higher Grade both in Telugu and English or such other

qualifying exarnination replacing the Typewriting examination'

|4.[tappearsthatrespondentsNo.land2hadalsorepresentedtothe

Chief Executive officer, ZitlaPraja Parishad, Ranga Reddy District, on

I
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04.04.2023 seeking one more opportunity within one year to qualifr the

examiration.

15. In such circumstances, ends of justice would be met if the

appell;urt department provides one lnore opportunity of one year to

respondents No.l and 2 and other similarly situated persons to qualify

the afbresaid exarnination, failing which it would be open for the

appell;rnt to take a decision on their reversion after due notice in

accordance r.vith larv.

16. Learned counsel fbr respondents No.l anrJ 2 submits that the

Typeu'riting Telugu Higher Grade has been replaced by computer

autom;rtion examination. we leave it open to the c'rnployer to take a

decision on this issue as to whether lhe Typewriting Telugu Higher

Grade examination has now been replaced with computer automation

examination. which respondents No.l and 2 and others have to qualify.

17. [n view of the aforesaid reasons, the show cause notice dated

20.03.'.'-023 shall not be acted Lrpon. The impugned judgment dated

15.07.')-025 passed in w.P.No.l4023 o12023 is sct aside for the reasons

indicated hereinabove.

I

I
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t8.Theinstantappealisaccordinglyallorvedinthefflannerandto

the extent indicated above' There shall be no order as to costs'

Miscellaneous applications pending' if any' shall stand closed'

SD'-K. SHYLESHI
JOINT REGISTRAR

,/TRUE COPY/

OFFICER

Hvderabad. IOUTI
Triro CC's to G.P FOR PANCHAYAT RAJ AND RURAL DEVELOPMENT,

High Co of Telangana at
KUMAR KATA,

Hvderabad. [OUT]
Atvocate [OPUCI

urt forthe State
One CC to SRI ARVIND
Two.OD CoPies

To
1

2.
at

3

4

5.
6.

SA
BS

Pmc..



/
I ,

I
I

HIGH COIJRT

DATED:16/0212026

JUDGMENT

WA.No.18l7 of 2026

ALLOWIT{G THE W.A

WITHOUTCOSTS.

t THE S
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